e, smu B! v NAIK : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to- state :

) (,a) wh:thcr Government are aware of
m_ﬂprwﬁces like jobbery which are ram.
..vpmt in organised sectors of employment
L. Hike schools,” colleges and eoonom:c bodnes
O llke co-opemtwer

. .".(b}: whether any investigation has been

: _‘Imu!e or caused. by Government into the
P ‘malpractices in regard ' to cmployment inclu-
g dmg recnmment :

,<_-,-'._(c) the steps Goveroment - propose te

ialce ‘1o rationalise these procedures to

_Y]nﬁ'ord -equality of opportunity for all the

cnizgm in the country and to prevent such
*"malpm;t ces, and .

d) “whether any - investigation team is

o necesmy

relatiugto emp!amat ,under ‘Govérnment .

are {ooktd ’Imo and -muon Mk#n

(b) to (d) DOIIO! lﬁsﬁ, .

Perloll of mmng fot gemu
onmnl aﬂet _registra-
llens with Enploymvm

Em .

'SHR1B. V. mm; wm~

the '
Minister of LABOUR AND REHABILI-
TATION be pleaned \o sta‘er - ‘

.254"!.

. (a) the average number of years that an
uneémployed persofl has to wait on the ‘

- register of District Employment Exchange
" before he finds a job; and

(b) whether this waiting period has been
lengthening or shortening in the past three
years ?

THE MINISTER OF LABOUR AND
REHAB!LYTATION {(SHKIR. K. KHADIL-
KAR) : (a) and (b), The information sonaht ‘
for is not avan!able ‘However, the avaitable
information relating to the numbers and
period for which job seekers have been on
the Live Register of the Employment

e Wﬁﬁd lobe appointed in. this connec- Exchanges is given in the statement
S_’mremem

Number on Live Register accordmg to period
(as at the end of Septembei of each year)

Less than I year cr . 2 years “Tyeas
one year, more but or more or more. "
: less than but less A

2 years. than

3 years.
2 3 4 s 6

21,01,560 7,28,471 3,46,084 2,49,123 3428, zs's
24,271,936 8,52.644 418,458 287,83 '-'3986,2!!
KA 1438 S8 o sanam ,49,:&.123






